
REG ISTERED 

CE NTRAL ADI\1INISTRAT IVE TRIBUNAL 
BANGALEEE BENCI 

Cornmerci-'1 C)1 plex(BDA), 
Indiranagar, 
Bangalore - 560 038 

Dated : 

APPLICATION NO - 408 	J8?(F) 

W.P. NO 

Applicant 

Shri M.H. Suryanarayana U/a The Asat. Collector of Customs & 
Central Excise, Davangere & another 

To 

Shri P1.11. Suryanaraysna 
U D C 
Office of the Asst. Collector 
of Customs & Central Excise 
IOU : PB No. 313, P.J. Extn., 
Davangere - 577 004 

The Assistant Collector of Customs 
& Central Excise 
I.D.C. i P.B. No. 313 : P.J. Extn. 
Davanagere - 577 004 

The Collector of Cuatoms & 
Central Excise 
Belgaum Collectorate 
Takked Building 
Club Road 

lgaum - 590 001 

Shri P1, Vasudeva Rao 
Aid]. Central Govt. Stng Counsel 
High Court Buildings 
Bangalore - 560 001 

Subject: SENDING COPIES OF CRDER PASSED BYTHE BENCI-L 

Please find enclosed herewith the copy of 	DER// 

passed by this Tribunal in the above said 

application on 	 17-7-87 -- 	- 

2fl 

End1 	as above 

02<.  
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P 	CENTRAL ADMINISTHATIJE TRIBUNAL 
BAINGALORE 

DATED THIS THE 17th DAY OF JULY, 1987 

Present : Hon'ble Sri Ch.Ramakrjshna Rae 	 lsmbsr (j) 

Hun'ble Sri P.Srjrijvasan 	 lsmbur (A) 

APPLICATION No, 408/87(F) 

I1.HSuryanarayana, UDC, 
Office of the Asst.Clloctor 
of Custgms & Central Excise,' 
IDO sP6 Ne.313, P.J.Extn., 
Davangsre - 577 004, 	1 ... 	 Applicant 

Js. 

1.The A-sistant Cellectar of Cust.ms, 
& Central Excise, IOU, 
Davanc.r. - 4. 

2,The Cellecter of Custems & 
Cent ral Excise, 
Belguam Cellectorate, 
akked Building, Club Read, 

Brlcaum - I. 	 ... 	 Respondents 

( Sri 1hJ.Ras 	 ... 	Advocate ) 

This application has ceme up bafers the ceurt today. 

Hsn'ble Sri Ch,Ramakrjshna Rae, rlemb.r (j) made the f'.11.wing : 

[ 	 ORDER 

( 
The applicant is an Upper Divisien Clerk(UDC) in the Office 

/ 

of the Assistant Cellecter, Custurns & Central Excise,Davanoers (let 

respondent— Ri). On 2,7.1983, he applied t. Ri for leave travel 

cencessisn(LTC) advance of Rs.29 4.50/—. A sum of s.2000/— Was  Sanc—

tioned an 6,7,1983 by Ri, tewarris the said advance. On 6.10.1983, 

the applicant submitted a bill for reimbursement of the expenses 

incurred by him and his family members for travelling to Srinagar 

and back under the LTC Scheme. The applicant also submitted a]..na 

with his bill, the rscejpts in original for payments made by him, 

This WS entered in the'register of Ri at Sl.N..10/83-84. Thereafter, 
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en 28.4.1984, 9.11.1984 and 1.12.1984, Ri wrote to the applicant 

that the bill along with the sncl.sur.s has been misplaced in the 

.f'flcu and called upon the applicant to submit a fresh bill to 

substantiate his claim. Since the applicant could net submit a 

fresh bill and cash receipts to support his claim, he was directed 

by Ri by letter dated 1.5.1987 to cr.dit the LTC advance to Govern- 

ment with penal interest thsreon 	Aggrieved by this order, the 

applicant has filed this application. 

The applicant has filed a memo authsrising one Sri G.B. 

Purohit, Inspector of Custems & Central Excise, to appear and plead 

for him in this case. We do net see any justification for accepting 

the memo and we, accordingly, reject the same. 

The applicant, who appeared in person, submits that the 

original receipts in support of his LTC bill were already in the 

office of Ri, and as such, it was net possible for him to produce 

duplicates of the same. 	He also submits that the originals were 

filed as l.ng ago as on 2.7.1963 and if the •ffic€. of Fl had mis- 
\\ 	•.- 

placed the originals, there was no justification in the part of Ri 

to direct the applicant to produce the duplicates of the same, 

particularly after a lapse of ever nine months. 

Sri M.\Jasudeva Rae, learned counsel for the respondents, 

submits that the applicant could have taken steps to obtain dupli-

cate copies .f the receipts and other vsuchers filed by him and 

since he had not done so, the department had no ether alternative 

but to ask him to credit back the LTC advance paid to him with penal 

interest thereon. 

We have considered the rival contentions carefully. 

Normally, it should be possible to produce duplicatep copies of the 

original vouchers but, in the present case, we are informed that the 

applicant performed the journey by bus and the travel agents who 



- 3.- 

c.nducted the tour, are no leriçer doing the business of travel agents 

with the result th...t the production of iuplicatu receipts has net 

been possible. The applicant, however, submits that he will bw in 

a pusitiun to prove that he and his ?rnily membors actually visited 

Srinagar. If such collateral evidence is preduced by the applicant, 

within three months, the department should accept the earns and pass 

the claim, 8iflCO the difficulty in the present case has arisen be-

cause of the misplacement in the efficu of Ri of the vouchers sub-

mnittsd by the applicant along with the LTC bill, for which the appli-

cant is not responsible. Meenwhile, respondents are directed net 

to proceed with the rsc.vry of LTC advance paid to the applicant. 

6. 	In the result, the application is dispsd of ui the 

lines indicated above. Parties to boar their own cssts. 
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